“ . l ff',l-;"} 7 - | . ’
WA ¥ } - ~
RN . ' CENTRAL MOMINISTRATIVE TRIBUNAL

PO

CALCUTTA BENCH
Nos MA 288 of 2000
(OA 1478 of 96)
Present ¢ Hon'ble Nr.D.V.R.S.G.Oafiét:eyulu, Judicial Nember‘

Hon'ble Mr.8.P.,Singh, Adninistrative Member

PRANAB KR, OUTTA
Vs
UN ION OF INDIA & ORS,

For the applicant ¢ TireB8.CsSinha, counsel

For the-respondentsz Nr.V.K.Gupta,»counsell'
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Heard on ¢ 44852000 ' Ordsr on ¢ 4.8,2000
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Heard the ld. counsel For both the‘parties..Though'
the procedure the appliéant should follow is to seek for Contempt
Procesding for not implémenting tﬁe order of the Tribunal, anyhouw
the respondents are given one month's time to implement the order,

MA ‘stands disposed of accordingly.
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